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Response to TRAI Consultation Paper No. 4/2015 

Compensation to the Consumers in the Event of Dropped Calls 
 

Q1: Do you agree that calling consumers should not be charged for a call that got dropped within 

five seconds? In addition, if the call gets dropped any time after five seconds, the last pulse of the 

call (minute/second) which got dropped, should not be charged. Please support your viewpoint with 

reasons along with the methodologies for implementation. 

Response Q1: The calling consumer should not be charged for a call that gets dropped within a finite 

duration of the beginning of the call. However, the cut-off duration of 5 seconds for deciding when 

not to charge for the call, as suggested in the Consultation paper, is too low, and appears biased in 

favour of the telecom service provider. The consumer derives value from the call only when the sum 

and substance of the intended conversation stands completed.  What is the most appropriate cut-off 

duration value can be debated, but in my assessment, it should be the median call duration. An 

analysis of the calls made by me over last 8 months shows that less than 3 % of the calls are of less 

than 5 seconds duration, with the median call duration being 30 seconds. It is proposed that calls that 

get dropped within 30 seconds of the call initiation should not be charged. 

The distribution of call duration (over last 8 months) is shown below. The X-Axis shows the call 

duration binned in intervals of 5 seconds, the Y-Axis shows the % of calls in each bin (as bar), and the 

cumulative count of calls (as line) 

 
 

Q2: Do you agree that calling consumer should also be compensated for call drops by the access 

service providers? If yes, which of the following methods would be appropriate for compensating 

the consumers upon call drop:  

(i) Credit of talk-time in minutes/ seconds  

(ii) Credit of talk-time in monetary terms  

(iii) Any other method you may like to suggest Please support your viewpoint with reasons along 

with the methodologies for implementation.  

Response Q2: Yes, I agree with the TRAI Consultation paper that calling consumers should be 

compensated for the call drops by the access service provider. 

While the response to Q1 addressed the issue of the dropped calls which should not be billed by the 

service provider, this by itself does not compensate the consumer for the poor quality of service. An 
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additional compensation, while correcting the wrong of the inconvenience to the consumer, would 

also serve as a financial disincentive to the service provider. This compensation may be in the form of 

Credit of talk-time in minutes/ seconds. For consumers who are on a per-minute pulse, the credit 

could be of 1 minute, while those with per-second pulse, the credit could be of 30 seconds (being the 

assessed median call duration). 

 

Q3: If the answer to the Q2 is in the affirmative, suggest conditions/limits, if any, which should be 

imposed upon the provision of crediting talk-time upon call drop and usage thereof. 

Response Q3: As mentioned in the response to Q2, the compensation may be in the form of Credit of 

talk-time in minutes/ seconds. For consumers who are on a per-minute pulse, the credit could be of 1 

minute, while those with per-second pulse, the credit could be of 30 seconds (being the assessed 

median call duration). 

The only condition/limit on the talk-time credited on account of call-drop could be that the credit be 

consumed on the same day that it is credited. 

 

Q4: Is there any other relevant issue which should be considered in the present consultation on the 

issue of call drops?  

Response Q4: The following additional relevant issues should be considered in the consultation paper: 

1) Quantum of penalty / financial disincentive on the TSP: Presently, a penalty of “Not exceeding Rs 

50,000” can be imposed on the TSP by TRAI for not meeting the Quality of Service parameters, 

including call drop. This is too low to serve as a disincentive. This may be suitably increased to the 

point where it actually starts functioning as a disincentive. 

2) Mode of computation of the Quality of Service(QoS) parameter of Call Drop: Presently, call drop is 

measured at an aggregate level by averaging all the call drops over the period of 1 month. The 

consultation paper recognises the inherent limitation of this aspect and states: “sometimes averages 

may not give the full picture”.  The current target of average call-drop of less than 2 % thus does 

adequately ensure this quality of service for the individual subscriber, but only for subscribers on 

average. This parameter may be reinterpreted as quality of service for individual subscriber. TSPs may 

be asked to provide data on the percentage of subscribers who faced call drops in excess of 2 %, in 

addition to the average call drop rate. TRAI may set the Quality of service target of this parameter as: 

“Ensure that not more than 5 % of the subscribers face call drops in excess of 2%”. A basic statistical 

computation leads to a translation of this parameter as a requirement that the average call drop rate 

should be less than 0.9%, which in turn would lead to not more than 5 % of subscribers having call 

drop rate in excess of 2% (Based on an average of 200 calls per subscriber per month). This is illustrated 

in the normal curve shown below: 

 
 

TSP target of 0.9 % (or 0.009) 

This will lead to about 5 % of the 
subscribers having call drop > 2% 


